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» list {Anncxure A'9) and the officials whose

1.Nos.1 to 31 in the scniority

further promoted as Fitter Genera

i

| (Skilled) in the vear 1994, 'The applicants

ve stated that they were appointed i 1994 and then promoted in 1998 as

b

Fitt ncral (Skilled) and as

A .

(@]
.
-

scniority posttion could not be depressed as they belong to the sclect list of

.4 or 1°

198%. They have referred to the Government of India instructions (Annexure

representations have been turned down by the Respondents as revealed from

the reply dated 18 11 1998 (Annexure A/11). Being aggrieved, they have
approached this Tribunal calling the senority list as arbitrary and violative of
Articles 14 and 16 of the Constitution.

3 The deparimental Respondenis have opposed the O.A. by filng detailed
reply. They have assailed the OA on the ground of being barred by
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personncl. There had been thus no fresh recruitment from outside and

therefore, the applicants can have no grievance. With regard to the
recruitment made in 1992, thev have stated that 7 nos. of posts were filled up

through direct recruitment. but that was a spelial arive for seiect

Q
Q
5

3
=3
B
=

i te is th, iAd [ / / S vaTs
vaiting list, they could not have been appointed a

6 In this O.A. the applicants have challenged the seniority position given

to them 1 the seniority list of Fitter General {Skilled) published in August
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for a long timc by the Respondonts arbifrarily. As the applicants waic
appointed in 1994, they can claim scniority only from the datc of joining the
post and never earlier. The seniority principies followed by the applicants
have already been upheld by this ‘tribunal in OA Nos. 314/98 and 339/99
and therefore, nothing survives in this O.A. for turther adjudication.

86 For the aforesaid reasons, we see no merit in this O.A. which is

accordingly dismissed. No costs.
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